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APPLICATION NO.862/1993 

DATED THIS THE TWENTYSECOND DAY OF JULY,1994 

fir. Z)ustice P.K. Shyamsundar, Vice Chairman 

fir. T.V. Ramanen, member (A) 

Shri S. Venkatesh 
679  8th Cross 
Yellappa Garden 
Coconut Avenue Road 
Bangalore - 560 003, 

Shri Basheer Ahmad 
11, Curve Road, Tasker Town 
Bangalore - 560 051, 

Shri C. Manjunath 
12230  11th A Plain Road 
Prakashnagar, Bangalor.-21, 

Shri G.P. Sathyanarsyana pp.iithy 
155, 5th Plain, Devanathachar Street 
Chamarajpet, Bangalore-560 018. 	.... Applicants 

(By Dr. M.S. Nagaraja, Advocate) 

Vs. 

Is The Chief postmaster 
G.P.O., Bangalore-560 051, 

The Post Plaster General in Karnataka 
General post Office, Bangalore-560 001 

Union of India 
represented by Secretary to Govt. 
Department of posts, Oak Bhavan 
New Delhi. 	 .... Respondents 

( By Shri P1.5. padmarajaieh, S.c.C.S.C.) 

ORDER 

(pir. Justice P.K. Shyamsundar, Vice Chairman) '' 	

-• .' 
LU We have heard both sides. The question hsr.in  for 

consideration is the applicants would not be entitled f'ór 

ALOV 	 appointment as Postman on regular basis despit. having 



8cquired the necessarl qualificatlorse by passing the 

prescrib.d o eminatlo therefor. This case really has 

a longish hi tory and was actually concluded by the 

pronouncment of the FJ11 Bench of the Tribunal in (LA4 

NoB0 1155 to. 1 1168 daciied on 19.4,1991. AU the 

applicants hrejn were parties to that jiudgement which 

ended up by issuing tti following directions to the 

postal depa4nent,leed only adumbratep direction 

no. 16(1), w ch is 	for consideration. 

"16(i.)IThe applibents have undisputoly worked 
8g81i st the lng term vacancies during the 
last 5 to 8 yars and have completed 240 dya 
ser ce in on or more years, Further they 
held these pots even after the 10 per cant 
lea, reserveas provided in the cadre of 
Post n has bien fully utilised. They have 
been working agsinst clear and regular 
vac des. Dspite the above, they do not 
acqu re any rJght to continue in these posts 
unli 8 they qalify in the examination 
prssrjbed inthe Recruitment Rules 1969. 
For 1 his purpèe they shall be allowed two 
addi iona]. chbces duly granting them 
rela etion of g., if required, to enable them 
to apear in t,e said examination. Further, 
theH services shall not be dispensed with 
till they havi availed of the said two 
addiL lonal cha!hces to qualify in the prescribed 
Sxamrination ir terms of 1969 Recruitment 
Rule 	If the qualify in the examination 
th5y8hould be considered for regularjaatjon 
agallat the pOta of postmen and not otherwise. 

tdhat we undars.and by to aforesaid direction is that all 

those who were parties 	that judgement did pass the 

departmental SK aminatio availing of the 2 chances Stipulated 

in the judgemi t, 	uch successful candidates would 

necessarily ha a to be ccommodated in the department. The 

direction did ot referto any option being given to the 

department to ibsorb the Successful candidates subject to 

availability 0 vac8nci 	We notice from the judgement 

that the direc ion suprt"re81ly impelled because o-f--t1w1a 

the applicants in the F41 Bench case were all people who 

had worked in he depar ftent for more than 5 to 8 years and 
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had completed 240 days of service in one or more years. 

in the light of the Same, they Should have ordinarily 

qualified for permanent absorbtjor,. But because the 

department urged that they had also to acquire •ligi— 

bility by passing the departmental examination, the 

court directed that applicants • qualify themselves 

by passing the departmental examination availing of 

2 chances. As they already had the work experience 

qualification they should have automatically b 'fitted 

into the Postmen grade after passing the examination. 

What the department now tells us is that whil, some of 

these applicants did qualify at the examination at which 

the others also centerided, but in view of the lower 

prol'ici.ncy displayed at the examination they were not 

fitted into existing vacancies. We think it inappropriate 

on the part of the department in not fitting the applicants 

into the existing vacancies while allowing them to be 

filled up by others. 

2. 	 Be that as it may, now that this is past 

history, which is of no use and now we direct the department 

to fit in theae people into the vacancies that may be 

availabl, in any of the divisions under the control of the 

CP?1G. With this direction this application stands disposed 

off. This direction be carried out by the department 

within a period of one month from the date of receipt of a 

Th[JE COP? 	coov of thiRrjai 

ciot 0cI%t1 
	(T.V. RArNAN) 

rEPIBER(A) 
(p.. SHYAF'SUNDAR) 

VICE CHAIRFN 
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